245 Re. Pay Commas~ CHATTRA 18, 1805 (SAKA) Re. Kilhng of Students 246.

swon Report

about 1t, that iz a different matter.
As far as the memebrs are concern-
ed, they can see the report as such.

SHRI JYOTIRMOY BOSU: Why is
1t that there 1s no page-marking?

SHRI YESHWANTRAO CHAVAN:
1 have nothing more to add.

SHRI 8. M. BANERJEE: Sir, kind-
ly allow 8 discugsion on this.

MR SPEAKER These volumes are
quite big. That 1s the reason why
they were laid on the Table of the
House. After all of you bave gone
through it I will allow some time
for 1t.

sion came with that report I had a
pioblem as to what I should submit to
the House The copies were merely
tyclostyled and I did not have enough
copies. So, I was thinking whether
I can print the summary, which is a
part of the report, and place it on
the Table of the House. But the
members themselves said that they
have not signed the summary and,
therefore, that should not be placed
on the Table because that does not
Tepresent the views of the Commis-
Blon  What they have signed is the

by Dafla Tribes

House. Possibly, they had askei
gomeone to prepare the summary.
That 1s included in the report but it is
not signed What can I do about it?
But when the report iz before you,
why do you go by the sumfihary?

SHRI ATAL BIHARI VAJPAYEE;
The summary is part of the report., If
there 13 some distoration m the sum-
mary, who Is to be held responsmble?
Are the members of the Commussion
not responsible?

SHRI YESHWANTRAO CHAVAN:
What am I to do if ~ after having
given ibe summary

SHRI ATAL BIHARI VAJPAYEE:
I am not blaming the Finance Min-
ister. But the summary here is part
of the report.

MR SPEAKER: There must be
gome end to this discussion, After
all, the bumness of the House must

go on.
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BE KILLING OF SIX STUDENTS
BY DAFLA TRIBES

SHRI DINESH CHANDRA GOS-
WAMI (Gauhat): Sir, under rule
877, I want to draw the attention of
the House to a matter which is agita-
ting the minds of all of us, Six stu-
dents were killed and eight injured
when they went on a piguec to =&
place known as Kiminu in NEFA by
Dafla ttibes. This has happened 1n
the border of Assam and this has
chused tremendous tension there. It
also poses some very serious ques-
tions. Firstly I want to know what
hag been the’:'!ﬂfact of the adminis-
tration upon the Dafla tribes? During
all these years Bas our administra-
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tion been able to bring any change
in their way of life? Thirdly, the
most imoprtant question is where
this procedure of keeping these peo-
‘ple in isolation, following the’ doct-
rine of Verrier Elwyn is leading us
h‘ .

All these questions are coming up.
This matter has very very serious con-
gequences. That in 1078, six boys
could be killed and eight could be in-
jured, without any rhyme or reason by
a tribe is indeed beyond comprehen-
sion. I would request you to admit
MR. SPEAKER: Then why should 1
allow you now?

- BHRI DINESH CHANDRA GOSWA-
MI. The Minister should make a state-
ment on this, or a discussion on it
should be allowed.

"13.18 hrs. -

RE, STRIKE BY WORKERS OF
STENTON PIPE AND FOUNDRY
FACTORY, UJJAIN
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RE, NON-AVAILABILITY OF YARN
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SHRI P. G. MAVALANKAR
(Ahmedabad): On a point of order.
To thig very matter I had invited your
attention two days back, but you were
pleased to decline your perinigsion.
May I know how is it that the same
matter has been allowed to be raised
today?

MR. SPEAKER: It is right, the hon.
declined my
not

permission. . (Interruptions) 1 do
followhowitisanewmethod

SHRT ATAL BIHARI VAJPAYEE
(Gwallor) : Government has taken over
distribution of yarn, but yarn ‘ I8 nm
-1 went to Moradnagar..



